KARNATAKA LOKAYUKTA

No. UPLOK-1/DE-909/2017/ARE-15. M.S. Building,
Dr. B.R. Ambedkar Road,
Bangalore-560 001,
Date:30-11-2021.

wENQUIRY REPORT::

Sub:-  Departmental Inquiry against Sri.Rajendra Shankar
Singh, Warder (Veekshaka), Central Jail, Belagavi - reg.

Ref :- 1) Government Order No: ®w3°@ 33 3059 2017,
LWorsRdy Q: 18.7.2017.

2) Nomination Order No: UPLOK-1/DE/ 909/2017
dated 26.07.2017 of Hon’ble Upalokayukta-1,
Bengaluru.

* ok ok %

The Departmental Enquiry is initiated against Sri.Rajendra
Shankar Singh, Warder (Veekshaka), Central Jail, Belagavi (hereinafter
referred to as the Delinquent Government Official, in short D.G.O.).

2. In view of Government Order cited at reference No.l, the Hon’ble
Upalokayukta-1 vide Order cited at reference No.2, has nominated
Additional Registrar (Enquiries—4) to frame Articles of Charge and to
conduct enquiry against aforesaid D.G.O. On 02.11.2018, the said

matter was transferred to this A.R.(E).

3. The complainants, Sri.Mahesh, Convict Prisoner No.1168 and

their sentence in Belagavi Central Jail, Hindalga had alleged that the

&



D.G.O., who was Warder (Veekshaka) in the said jail had acted as
conduit to collect money from relatives and friends of under tria]
prisoner namely Ashok Pai and deposited the same in the bank account
of his brother Sri.Manjunath and withdrawn the said amount by using
the ATM card of his brother and handed over the same to the above
prisoner. It was specifically alleged in the complaint that the D.G.O.
had given the account number of hjs brother namely Manjunath (SB
A/c No.05582180001577) of Syndicate Bank, B.K. College, Branch
Chikkodi to which the relatives and friends of the aforesaid prisoner
Ashok Pai had credited huge amount and the D.G.O. by using the ATM
Card of his brother Manjunath was withdrawing the money from the
above account and handed over to Ashok Pai between 22.3.3011 and
23.9.2011. Therefore, the complainants had prayed to take appropriate
action against the D.G.O. Though the names of above said two
complainants finds place in Form No.I/Ex.P2, the complaint and Form
Nos.I and Il were however signed only by Sri.Mahesh, Convict Prisoner

No.1168.

- At the first instance the matter was referred to Superintendent of Police,
Karnataka Lokayukta, Belgavi u/s 15(3) of Karnataka Lokayukta Act,
1984 who had submitted its Report on 17.12.2016 stating that a sum of
Rs.8,13,190/- in all came to be credited to account number of one
Manjunath (SB A/c No.05582180001577) of Syndicate Bank, B.K.
College, Branch Chikkodi, who is none other than the brother of
D.G.O. In the said report it was observed that a sum of Rs.56,886/- only

was the salary received by the brother of D.G.O. and the remaining



amount of Rs.7,56,304/- was the money deposited by the friends and
relatives of under trial prisoner Ashok Pai. During his investigation, it
was also noticed that between 1.3.2011 till 3.9.2011 the D.G.O. had
withdrawn the above amount using the ATM card of his brother and

therefore guilty of misconduct.

5. Hon’ble Upalokayukta on perusal of the material on record including
copies of bank statement, statements of D.G.O. and his brother and the
Investigation Report, found prima-facie case against D.G.O. and hence
a Report dt:15.3.17 w/s. 12(3) of Karnataka Lokayukta Act, 1984, was
sent to Government to initiate disciplinary proceedings against him.
The Competent Authority by order dt:18.7.17 entrusted the matter to
Hon’ble Upalokayukta. In turn, Hon’ble Upalokayukta has nominated
ARE-4 as Enquiry Officer.

6. In pursuance of the nomination order. Articles of Charge with
Statement of Imputations of Misconduct, list of witnesses and

documents were prepared and served upon the D.G.O.

7. The Articles of Charge as framed by A.R.E-4 is as follows :

That, you/DGO/Sri Rajendra Shankar Singh, Warder
(Veekshaka), Central Jail, Belagavi, handed over a ATM
card belonging to your brother Sri Manjunath to Sri Ashok
Pai, inmate of the jail. In turn Sri Ashok Pai, handed over
the ATM card to his followers, has credited a sum of
Rs.7,56,304/-+ sum of Rs.56,886/- for the period from



01.03.2011 to 03.09.2011 was credited to the said Account
No.05582180001577 by way of salary of his brother Syi
Manjunath. You-DGO while working as Jailer during the
above period should not have acted as conduit to collect
money from the relatives of the prisoner by name Sri Ashok
Pai, by utilizing the bank account of your brother Sri
Manjunath and withdrawing the amount from the said
account by using the ATM of your brother to hand over the
same to prisoner, namely Sri Ashok Pai Thereby you-
DGO being a Government Servant Jailed to maintain
absolute intergrity and devotion to the duty, the act which
is unbecoming of a Government Servant and terheby
committed misconduct as enumerated U/R 3 (1)(i) to (iii) of

Karnataka Civil (Conduct) Rules, 1966.

8. The Statement of Imputations of Misconduct is as follows :

On the basis of a complaint filed by 1)SriMahesh and
2)Sri.Dharanesh Kumar, c/o Chief" Superintendent, Belgaum
Central Prison, Belgavi, Hindalga, Belgavi (hereinafter referred as
‘complainant’) against you-D.G.O. an investigation was taken up
w/S 9 of the Karnataka Lokayukta Act 1984, by invoking powers
vested u/S 7(2) of the said Act.

i. The Brief facts of the case are as follows:

N



The Complainant has alleged that; you-D.G.O. has been
working as Jailor at Belagavi Central Jail, Hindalaga, has given
account number of your brother, namely, Manjunath (SB Account
No0.05528180001577) of Syndicate Bank, B.K.College Branch,
Chikodi, to which the relatives of one prisoner Sri Ashok Pai were
crediting huge amounts and you-D.G.O. by using the ATM card of
your brother Sri.Manjunath was withdrawing the money from
Account No.0558210001577 and was handing over the same to
prisoner namely Sri Ashok Pai during the period between
22.3.2011 and 23.9.2011. Thereby, committed misconduct, an
investigation was taken up on the said complaint after invoking

Sec.9 of Karnataka Lokayukta Act, 1984,

il. At the first instance, the matter was referred to Superintendent
of Police, Karnataka Lokayukta, Belagavi under Section 15(3) of
the Karnataka Lokayukta Act. The Superintendent of Police, KL A,
Belagavi has submitted report on 17.12.2016. In the Report, it is

stated as follows:
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iii.  You-DGO has contended that the complainant was a prisoner
and he had gone on parole on 18/10/2014 and he should have
returned after completion of parole on 17/11/2014. But, he has

absconded. Therefore, a crime has been registered against him,

iv.  The abscondance of the complainant has no bearing on the
allegations, which prima facie substantiate against you-D.G.O.
You-DGO was working as Jailor during the above period. You
should not have acted as conduit to collect money from the
relatives of prisoner, by name Ashok Pai by utilizing the Bank
account of your brother Sri.Manjunath and withdrawing the
amount from the said account by using the ATM of your brother to
hand over the same to prisoner, namely Ashok Pai. Therefore, you-

DGO is guilty of misconduct.

v. Since said facts and material on record prima-facie show that
you-DGO has committed misconduct under Rule 3(1)(0) to (iii) of
KCS (Conduct) Rules, 1966, now, acting under Section 12(3) of
the Karnataka Lokayukta Act, 1984, recommendation is made to
the Competent Authority to initiate disciplinary proceedings
against you-DGO to entrust theﬂlhqlrlriry of this Authority under
Rule 14-A of the Karnataka Civil Services (Classification, Control
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and Appeal) Rules, 1957. In turn Competent Authority entrust the
enquiry to this institution vide ref(1) and Hon’ble Upalokayukta
nominated the enquiry authority to conduct enquiry and report

vide(2). Hence, the Charge.

9. The Article of Charge was duly served on D.G.O. who had appeared
before the Enquiry Officer (ARE-4) on 28.10.17. The D.G.O. had
engaged his Defence Assistant and pleaded not guilty when his First
Oral Statement was recorded. He has stated that he is working as
Warder in Central Prison, Belagavi and his Date of Retirement is

31.10.2024.

10. Subsequently, the D.G.O. had filed Written Statement denying the

charges and that he was falsely implicated only to harass him.

[1. The complainant/Mahesh who was on parole from 18.10.2014 had
absconded and did not return to the prison. A complaint to that effect
was lodged by the Prison Authorities in Girinagar Police Station,
Bengaluru in Cr.N0.37/2015. In view of the said fact, the Disciplinary
Authority was not able to examine the complainant during Enquiry.
Sri.Parashuram Ramachandra Dabali, Police Inspector, Karnataka
Lokayukta, Belagavi who had conducted investigation was examined
by the Disciplinary Authority as P.W.1 and 13 documents as Ex.P.1 to
13 were marked. The D.G.O. and Defence Assistant did not appear
before this ARE and therefore cross-examination of PW.1 was taken as
nil. Subsequently, Second Oral Statement of D.G.O. and defence

evidence was also taken as Nil as he failed to appear.




12. Heard the Arguments and perused the material on record.

13. Under the above circumstances, the points that arise for

considcration are as [ollows:

(i) Whether the Disciplinary Authority proves that
the D.G.O. who was working as Warder at Belagavi
Central Jail, Hindalga had given A/c number of his
brother, namely, Manjunath (SB Account
No.05582180001577) of Syndicate Bank,
B.K.College Branch, Chikodi, to which the relatives of
one prisoner Sri. Ashok Pai were crediting huge amounts
and the DGO by using the ATM card of his brother
Sri.Manjunath was withdrawing the money from the
above account and handed over the same to prisoner
Ashok Pai between 22.3.2011 and 23.9.2011 and
committed misconduct, dereliction of duty and acted in a
manner unbecoming of a Government servant and not
maintained absolute integrity, violating R.3(1)(i) to (iii)
of K.C.S. (Conduct) Rules, 1966?

(2) What Finding?

14. My findings to the above points are :

i) In the Affirmative.
ii) As per final finding,

for the following;

REASONS

NOTE: As per Order of Hon’ble Uplok-1 &
2/DE/Transfers/2018 of Registrar, Karnataka
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Lokayukta, dated: 06.08.2018 this Enquiry file was
transferred from ARE-4 to ARE-15.

15. Point No.1:- The complainant is one Mahesh, who was a convict
and serving life sentence in Central Jail, Hindalga prison, Belagavi. The
D.G.O. was Warder (Veekshaka) in the said jail at the relevant point of
time who acted as a conduit to one Ashok Pai, an under trial prisoner in
the said jail. The D.G.O. allegedly collected money at the behest of the
afore said prisoner Ashok Pai from his relatives and others and credited
the same to the bank account of his brother Manjunath and withdrew
the amount using ATM card of his brother and handed over the same to
the prisoner Ashok Pai. During investigation by the Police Inspector,
Karnataka Lokayukta, Belagavi, it was found that between 1.3.2011 till
392011 a sum of Rs.8,13,190/- was credited to the bank A/c
No0.05582180001577 held by Manjunath, brother of D.G.O. Out of the
said amount only Rs.56,886/- was accounted for as salary received by
Manjunath and the remaining amount of Rs.7,56,304/- was collected by

the D.G.O. through the relatives and friends of the prisoner Ashok Pai.

16. The complainant/Mahesh was serving his life sentence in Central
Prison Jail, Hindalga, Belagavi was on parole from 18.10.2014 and
ought to have returned to the prison on 17.11.2014 after completion of
parole. However, he was found absconding and admittedly a complaint
was lodged by the Prison Authorities on 21.1.2015 in Girinagar Police
Station, Bengaluru in Cr.No.37/15. He is still absconding and therefore
his presence was not able to be secured by the Presenting Officer to

speak about the contents of the complaint.

.// w
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17. The Police Inspector, Karnataka Lokayukta, Belagavi namely Sri.
Parashuram Rajendra Dabali was examined on behalf of the
Disciplinary Authority as PW.1. Through him the complaint, Form No.I
& 1II submitted to Lokayukta by the complainant Mahesh came to be
marked as Ex.P.1 to 3. In order to substantiate that Ashok Pai was
under trial prisoner in the aforesaid prison, the Disciplinary Authority
relies upon Statement of B.V. Mulimani, In-charge Chief
Superintendent, Central Prison, Belagavi which is marked as Ex.P.10.
The contents of the said statement reflect that Ashok Pai was undertrial
prisoner in the said prison between 22.2.2011 till 23.9.2011. The
D.G.O. was working as Warder in the said prison from 13.4.2002 and
from 1.3.2011 till 3.9.2011 he was in charge the prison canteen.

18. Admittedly, one Manjunath, brother of the D.G.O. is having savings
bank account bearing No0.05582180001577 in Syndicate Bank,
Chikkodi College Campus Branch. Ex.P9 is the Statement given by the
said Manjunath to the Police Inspector, Karnataka Lokayukta on
12.4.2016. As per the said statement he is working as Lecturer in
C.B.Kore Polytechnic College, Chikkodi. During the said period he was
getting salary of Rs.18,000/- per month. However, between 1.3.2011 to
3.9.2011 a sum of Rs.8,13,190/- was credited to his account. He has
specifically stated that out of the said amount a sum of Rs.58,886/- only
was his salary and the remaining amount of Rs.7,56,304/- was
withdrawn by his brother/D.G.O. by using his ATM card. It appears
from the said statement that friends and followers of the aforesaid under

trial prisoner Ashok Pai were exhorting money from jaggery

4

>
=



12

dealers/businessmen in Mandya and the said money was deposited into
the account of Manjunath which was withdrawn by the D.G.O. using
the ATM card of his brother.

19. In the matter of exhorting money from businessmen in Mandya,
case against the friends of Ashok Pai was registered by Mandya West
Police Station in Cr.No.231/11 for the offences u/s 399 and 400 IPC.
Ex.P4 is the copy of FIR. During investigation in the said case,
D.G.O/Rajendra Shankar Bahaddur Singh and his brother Manjunath S.
Singh had given statements to the Investigation Officer about extortion
calls made by Ashok Pai from prison and the money was credited to the
account of Manjunath which he used to withdraw and gave to said
Ashok Pai. The above statements given by D.G.O. and his brother
vindicate the case put forth by the Disciplinary Authority.

20. Ex.P7 is the copy of Account Statement for SB Afc
No0.05582180001577 of Manjunath Shankar Singh, ie., brother of
D.G.O. for the period 1.3.2011 till 1.8.2011. The transactions of credit
made to the said account and also debits made when D.G.O. had
withdrawn the amount by using ATM card are reflected in the said
statement. When the brother of D.G.O. himself has admitted that his
salary for the period 1.3.2011 till 3.9.2011 was only Rs.56,886/-, it can
be reasonably inferred that the amount of Rs.7,56,304/- was the
extortion amount collected and credited to the above account which the

D.G.0. had withdrawn and given to Ashok Pai.
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21. Evidence given by PW.l/Parashuram Ramachandra Dabali and
documents marked through the said witness is sufficient to hold that the
charge against the D.G.O, is proved. The aforesaid oral and documentary
evidence is not disputed by the D.G.O. Though he had engaged his
Defence Assistant and had filed Written Statement, PW.1/Parashuram
Rajendra Dabali was not cross-examined by the D.G.O. Further, he also
did not adduce any defence evidence to substantiate the plea taken in his
Written Statement. Since, the evidence, both oral and documentary,
produced by the Disciplinary Authority is not controverted or denied by
the D.G.O., this ARE has no option except to accept the evidence and
hold that Disciplinary Authority has proved the charges against the
D.G.O. Accordingly, this point is answered in the Affirmative.

22. Point No.2 : in view of the above discussion, reasons stated and
finding given to point no.l, this A.R.E. proceeds to record the

following:

FINDING

The Disciplinary Authority has proved the charges
against the D.G.O.

Submitted to Hon’ble Upalokayukta for kind approval

and further action in the matter.

A
& Zsrl/""". gﬁi{ “\ N

(C.(‘HANBR,T SEKHAR)
Additional Registrar Enquiries-135,
Karnataka Lokayukta,
Bengaluru.
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<ANNEXURE::

LIST OF WITNESSES EXAMINED ON BEHALF OF D.A:

| PW1 '| SriParashuram Ramachandra Dabali, Belagavi district |
| | d:3.3.2021 |

LIST OF WITNESSES EXAMINED ON BEHALF OF DGO:

NIL

LIST OF DOCUMENTS MARKED ON BEHALF OF DISCIPLINARY
AUTHORITY:

| Ex.P1 | Copy of Complaint d:24.7.2014
"Ex.P2&3 | Copy of Complaint Form No.l & 11 dt:20.10.2021
"Ex.P4&5 | Copy of FIR and Charge Sheet
I_EX.P6 Copy of Statement recorded by Mandya Police '.
[ _ | dt:2.8.2011

Ex.P7 - Copy of Cov umg letter of Mdnagel S)ndlcdte Bank and

L | Statement of Accounts.

| Ex.P8 Copy of Statement of D.G.O. d:23.3.2016 |
"ExP9 | Copy of Statement dt:12.4.16 of D.G.O's brother

ﬁE—x.?l.O'_ Copy of Statement dt:18. 10.16 of B.V. Mulimani. inchar E.L.
_| Assistant Superintendent, Central Prison. Belgavi
Fx.Pl1 Cop} of letter of recommendation dt:27.. 12.2014

II Ex.P12 Lop) of letter dt:17.12.160f Superintendent of Police.

- | Karnataka Lokayukta, Belagavi
Ex.P13 Copy of Report dt:17.12.16

| Ex.P13(a) ‘ Signature

LIST OF DOCUMENTS MARKED ON BEHALF OF DGO:

| T NIL

A DR?%N@\AR)

Additional Refgistrar Enquiries-15,
Karnataka Lokayukta,
Bengaluru.



GOVERNMENT OF KARNATAKA
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KARNATAKA LOKAYUKTA

No.UPLOK-1 /DE/909/2017/ARE-15 Multi Storied Building,

Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 30/11/2021

RECOMMENDATION

Sub:- Departmental inquiry against;
STi Rajendra Shankar Singh, Warder, (Veekshaka),
Central Jain, Belagavi - Reg.

Ref:- 1) Govt. Order No. &g 33 awoew 2017, Bengaluru dated
18/7/2017.

2) Nomination order No.UPLOK-1 /DE/909/2017,
Bengaluru dated 26 /7/2017 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 30 /11/2021 of Additional
Registrar of Enquiries-15, Karnataka Lokayukta,
Bengaluru

The Government by its order dated 18/7/2017 initiated the
disciplinary proceedings against Sri Rajendra Shankar Singh,
Warder, (Veekshaka), Central Jain, Belagavi (hereinafter referred to
as Delinquent Government Official, for short as DGO) and

entrusted the Departmental Inquiry to this Institution.

2. This Institution by Nomination Order No.UPLOK-1/DE/909 /
2017 Bengaluru dated 26 /7/2017 nominated Additional Registrar
of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
_against DGO for the allegeeLehaFge—effmisconduct, said to have
been committed by him. Subseqﬁently, by Order No.UPLOK-18&2/

BE/ Transfers/2018 dated 2/11/2018, the Additional Registrar of
Enquiries-15, Karnataka Lokayukta, Bengaluru was re-nominated

as inquiry officer to conduct departmental inquiry against DGO.

Page 1 of 3



No.UPLOK-1/DE/909/2017 /ARE-15

Sl The DGO Sri Rajendra Shankar Singh, Warder, (Veekshaka),
Central Jain, Belagavi was tried for the following charge:-

“That, you/DGO/Sri Rajendra Shankar Singh, Warder
(Veekshaka), Central Jail, Belagavi handed over a ATM
card belonging to your brother Sri Manjunatha to Sri
Ashok Pai, inmate of the jail. In turn Sri Ashok Pai
handed over the ATM Card to his followers, has
credited a sum of Rs.7,56,304/- + sum of Rs.56,886/ -
for the period from 1/3/2011 to 3/9/2011 was
credited to the said Account No. 05582180001577 by
way of salary of his brother Sri Manjunath. You -DGO
while working as Jailer during the above period should
not have acted as conduit to collect money from the
relatives of the prisoner by name Sri Ashok Pai, by
utilizing the bank account of your brother Sri
Manjunatha and withdrawing the amount from the
said account by using the ATM of your brother to hand
over the same to prisoner, namely Sri Ashok Pai.
Thereby you — DGO being a Government servant failed
to mainfain absolute integrity and devotion to duty,
the act of which is unbecoming of a Government
Servant and thereby committed misconduct as
enumerated U/R. 3(1)(i) to (iii) of the Karnataka Civil
Services (Conduct) Rules, 1966.”

4. The Inquiry Officer (Additional Registrar of Enquiries-15) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charge
against DGO Sri Rajendra Shankar Singh, Warder, (Veekshaka),

Central Jain, Belagavi.
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No.UPLOK-1/DE/909/2017/ARE-15

S On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason
to intcrfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

6. As per the First Oral Statement submitted by DGO, he is due

to retire from service on 30/6/2040.

7. Having regard to the nature of charge proved against DGO
Sri Rajendra Shankar Singh, Warder, (Veekshaka), Central Jain,
Belagavi, it is hereby recommended to the Government for
imposing penalty of withholding four annual increments payable to
DGO Sri Rajendra Shankar Singh with cumulative effect and also
for denying the promotion of DGO for a period 3 years from the

date he becomes due for promotion.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

AL, —20 / " /‘,z i
(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka,
Bengaluru
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